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 Title:  Motion  regarding  Suspension  of  Rule  66  (Motion  Adopted).

 THE  MINISTER  OF  FINANCE,  MINISTER  OF  CORPORATE  AFFAIRS  AND  MINISTER  OF  DEFENCE  (SHRI  ARUN  JAITLEY):  Madam,  I  beg  to  move:

 "That  this  House  do  suspend  the  proviso  to  rule  66  of  the  Rules  of  Procedure  and  Conduct  of  Business  in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  consideration  and  passing  of  the  Central  Goods  and  Services  Tax  Bill,  2017,  the  Integrated  Goods  and
 Services  Tax  Bill,  2017,  the  Goods  and  Services  Tax  (Compensation  to  States)  Bill,  2017  and  the  Union  Territory  Goods  and  Services  Tax
 Bill,  2017  in  as  much  as  these  are  dependent  on  each  other."

 HON.  SPEAKER:  The  question  is:

 "That  this  House  do  suspend  the  proviso  to  rule  66  of  the  Rules  of  Procedure  and  Conduct  of  Business  in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  consideration  and  passing  of  the  Central  Goods  and  Services  Tax  Bill,  2017,  the  Integrated  Goods  and
 Services  Tax  Bill,  2017,  the  Goods  and  Services  Tax  (Compensation  to  States)  Bill,  2017  and  the  Union  Territory  Goods  and  Services  Tax
 Bill,  2017  in  as  much  as  these  are  dependent  on  each  other."

 The  motion  was  adopted.


